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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0r.124/99

Between

Y. Yedukondalu

and

1. Asstt. Engineer
Coaxial Cable Project
Rajahmundry

2. Sub Divnl., Officer(Phones)
Kothagudem

3. Telecom Dist. Manager
Khammam

4, Chisf Genl., Manager

i

lalecommunication
Doorsanchar Bhavan
Hyderabad

5. Sub Divnl, Officer
Te lecommunication
Rajahmundry

Counsel for the applicant

Counsel for the respondents

Coram

Hon. Mr. Justice D,H., Nasir,

dt,18-8-1999

: Apolicant

Respondents

: K. Venkateswara Rao
Advocate

: B, Narasimha Sharma
Sr.CGSC

Vice Chairman



OA.124/99 dt.18-8-99
Order

Oral order (per Hon. Mr.Justice D.H. Nasir, Vice Chairman)

Heard Mr. K. Venkateswara Rao for the applicant and
Mr. B. Narasirmha Sharma for the respondents.
1. while gdmitting this OA an interim direction was given
on1-2-1999 that the applicant should be considered for re-
engagement if there are vacaancies or there 1is need to engage
fresh casual labourers, I believe that even if the said
apﬁlication was decided on merits there could be no order
different from the aforestated interim direction given on
1-2-1999 and T believe that in the interests of justice the
O~ could be disposed off on the same lines,
2. Hapnce th= OA:is disposed of with a direction to the
respondents that the applicant should bs considered for
reengagement if there are vacancies or there is need to
engag= fresh casual labourers.

3. The OA is disposed of accordingly. Wo costs.

@.«J—
(D.H. Nasir)

Vice Chairman

Dated : 18 August, 99 é%ﬂéf
Dictated in Open Court G0
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